BEFORE THE NATIONAL GREEN TRIBUNAL
‘ SITTING AT NEW DELHI

ORIGINAL APPLICATION NO. 522/2022.

IN THE MATTER OF:
BHUSHAN KUMAR S APPLICANT

~ : VS |
GNCTD&ORS. . RESPONDENTS

STATUS REPORT ON BEHALF OF MUNICIPAL CORPORATION
OF DELHI IN RESPECT OF SHOP NO. 14-B/28, GF, PYARE LAL
ROAD, DEV NAGAR, KAROL BAGH, NEW DELHI.
1. That the present status report is being filed by the respondent
Corporation in compliance of the order dt. 20.11.2023 passed by

the Hon’ble Tribunal in the subject matter.

2. That the field officials of answering respondent have inspected the
Shop No. 14-B/28, GF, Pyare Lal Road, Dev Nagar, Karol Bagh on
05.12.2023 & 12.12.2023. During inspections, it has been revealed
that the said shop is being run for the purpose of sérap work. At the
time of inspections no burning or any polluting activitiy of any
kind was noticed. The photographs of thé site were also taken

- during inspections which are annexed herewith for kind perusal of

this Hon’ble Tribunal as Annexure-A.

3. It is further submitted that as per record, a General Trade/Storage
Licnese vide No. NGTLO123270792 dated 19.01.2023 and valid
upto 31.03.2025 u/s 417 of the DMC Act, 1957 has also been

obtained in the name of Chajju Ram, for the trade category Local

Commercial for Unit/Establishment Chajju Ram Scrap. in respect

of Shop No. 14-B/28, GF? Pyare Lal Road, Dev Nagar, Karol
Bagh. Copy of the Trade License and terms and conditions are

annexed herewith as Annexure-B.
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4. That a Notice dt.12.12.2023 has also been issued by concerned
| Sanitary Inspector of the ward to Sh. Chajju Ram, Shop No.14-
B/28, GF, Pyare Lal Road, Dev Nagar, N. Delhi to the effect that in
case any wires/chemicals/scrap materials etc. are found to be burn

by him,} action as per DMC Act/NGT Act shall be taken. Copy of

the Notice is annexed herewith as Annexure-C.

That the status report may be taken on record.

(Rajesh : '}
Administrative Officer -
Karol Bagh Zone, MCD.
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LHI
MUNICIPAL CORPORATION OF DE

cell
Central Licensing & anorc‘tl!n;eli;: Sy, D SPM
t Cell,
| Licensing & Enforcemen
Cen(rtémc center J.L Nehru Marg,New Delh

Department CI&EC(HQ)

License No. NGTL0123270792
qR

Issued U/S 417

Rl R o arfafram &t am

DMC Act 1957

¥ arevfa o s

This License is granted in pursuance to the provisions
amended up-to-date and is valid only for

hereunder. & &g R TR o
2 o e & ot et SRy il 26 et
Shri./Smt./Sarvashri
A vl /wdh
e of Firm/
D UDR
Relation of Applicant With Company/
YA & W arlS'aas 4

BIHa"
Trade Category/
R Ao

Name of Unit/Establishment/
e /T B A

Trade Premises Situated
AR TR R

Trade/Storage/

R [ HSRO-

Unitareainsq. mtrs/ 35
.ﬂtmaﬁwgﬁi'

Received Recelpt No./ 112771209762
LIRS CE S

This license is purely on the basis of doépment‘s_ij gubmitted and self certific
undertaking/self for all intents and purposes ,t'or}hw\_th.whlle forfeiting the fe
and penal action for obtaining license fraudulently by making false averment

the person and par

Aiféed)

' ;
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{ 110002

GENERAL TRADE/STORAGE LICENSE
AT ATIR | HSRY kil

NEW LICENSE - m.
e Non Refundable R4
KAROL BAGH ZONE
Zone
Date of Issue 19/01/2023
Frt g A e iz
License valid upto 31/03/2
g d@

i s
of section 417 of the Delhi Municipal Corporation Act, 1957 a

i in subject to conditions stated
1957 4 11%1 417 5] “j %%m#m 3 78 e o Afh
CHHAJU RAM v
PROPRIETORSHIP
PROPRIETOR
LOCAL COMMERCIAL
GROUND FLOOR, SHOP NO-14B/28, Y

g
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* If any of the statements of
person shall be liable for legal
rther mere obtaining of license by

making false averments in this regard will notamount to permission for change of land use of premises in question.

This is computer generated certificate and hbncg signature is not required,
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1 /0, D/o, W/o Sh. Prop./Partner/Director/Manager/Authorised Signatory of M/s do hereby solemnly aﬁ'mn and declare and
also undertake to abide by the statements made herein below:-
1) That the license is sought for the establishment in the name of for trade/storage in the premises No. at floor situated in
~ Colony/Locality of Mpl. Ward No.
2) That I am/we are R/O am/are the prop./partner/Director/Manager/Authorised Signatory of the said establishment and I/we
am/are fully empowered to apply for Trade/Storage License to the MUNICIPAL CORPORATION OF DELHI Delhi
Municipal Corporation (NDMC).
3) That I/we agree that the Licence/Storage is being issued in the name of the establishment and does not have any bearing
on the ownership and cannot be used for settlement of ownership disputes. That I shall not claim any right/title in the
property/ premised on the basis of the said licence. ,
4) That the building is structurally safe and sound. That in case of any accident/ miss-happening, I/we will be personally
liable for any claim /damages or legal liabilities from any quarter. I/we shall maintain the structural stability during the
continuation of trade.
5) That I/we further undertake not to clann being not entitled to regularize any unauthorised construction and ownership or
any other type of claim on the basis of the Trade/Storage License.
6) That I/we will not hold the NDMC responsible or liable for any action against me by authority, arising from or out of the
grant of the said licence/storage and completely indemnify/ Keep harmless of NDMC of any action that may be taken or
proposed to be taken by any of the authorities of Government Department or any Court of Law.
7) That there is no court case on account of violation of any law is pending against the above establishment with respect to
grant of License/Storage and I/we completely indemnify MUNICIPAL CORPORATION OF DELHI DMC for any loss due
to court case or any reason whatsoever with regard to dispute being applxed/sanctnoned herewith.
8) That I/we shall at all the times maintain in good order the licensed premises to prevent danger to life or property or any
nuisance, annoyance or inconvenience to the neighbourhood or public from the use of which the premises is put to.
9) T/we shall not permit in the licenced premises negligent act likely to cause fire or otherwise endanger public safety. I have
installed all the fire fighting equipment’s as per specifications of Fire Safety Standards prescribed under Delhi Fire Service
Act, 2007 read with Delhi Fire Services rules, 2010 and completely indemnify the NDMC from any incident of fire due to
the grant of the said license.
10) That I/We undertake that the liability for obtaining the Fire Safety Certificate, if required Delhi Fire Service Act, 2007
read with Delhi Fire Services rules, 2010 lies solely with me.
11) That at any point of time if any Law/Act/Government Order/Directions from Any Court of Law Warrants special
conditions/ obligations to be met by the establishment, it shall be abided by and be honoured. I/we also understand and
undertake that at any point of time due to directions of Govt./Court of Law such license become void, the license so granted
stand automatically cancelled without any notice.
12) That the License if granted by the Commissioner, NDMC for running the said trade /storage in the present premises, shall
be liable to be suspended, revoked or cancelled at any time by the Commissioner or any other officer authorized by him
without notice or without assigning any reason thereof u/s 430 (3) of the DMC Act.
13) That my license is liable to be cancelled in case any of the declaration is proved to be otherwise or any of the information
submitted in the application form is found to be otherwise.
14) That I/we shall keep the license prominently displayed in my establishment at all times and on demand by any
officer/representative of NDMC shall produce the same for inspection at any time without any advance notice.
15) Whenever the license premised will be vacated, I/we shall inform the concerned licensing Officers of Competent
Authority and Surrender the said license.
16) That I/we shall keep the premises clean and prevent accumulation of filth or refuse.
17) That I/We undertake that the proposed activity is permitted activity under the Master Plan 2021 of Delhi and related
regulations or although the proposed activity / trade is not in conformity with the Master Plan norms / regulations applicable
for the location currently the said trade/ storage use is protected under the Delhi Special Provision Act, 2011/14 till the
applicability of the said Act. I/we understand that the grant of the license does not abdicate our responsibilities towards
“complying with any other provisions of the DMC ACT, 1957 (amended in 1993) or any other law for the time being in force.
18) That I/'We undertake to ensure that no pollution will be caused by me by running the above said Trade/ Storage at the
‘above said premises and in case at any stage, it comes to the notice of NDMC or any Statutory. Authority that the unit /
establishment is causing any pollution, I/we shall be liable for action under any provision of law.
19) That I/We undertake to ensure that there is no encroachment on public land in the proposed trade premlses
20) That I/We understand that the present licence is granted without verification of the property tax, conversion charge and
parking charges records of the subject premises. In the event, any dues are found to be payable against the subject premises
by the concerned department, not only in the form of taxes but also penalties, fines, levies etc., the same shall be recoverable
from the licencee as per the provisions of the DMC Act, 1957.
© 21) That I/we shall at all the times maintain in good order the licensed premises to prevent danger to life or property or any
nuisance, annoyance or inconvenience to the neighbourhood or public from the use of which the premises is put to. I
undertake I shall strictly adhere to and ablde by all terms & conditions 1mposed at the time of grant of trade/storage license
and also imposed from time to time.
© 22) That this license is purely on the basis of self declaratlon/undertakmg If any of the statements of the self
declaration/undertaking are subsequently found otherwise, the License is liable to be cancelled/revoked for all intents and
purposes forthwith while forfeiting the fee and such person shall be liable for legal and penal action for obtaining license
fraudulently by making false averments. The grant of license shall not amount to permission in any manner whatsoever, for
change of land use of the premises in question.
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23) That at any point of time if any Law/Act]Govt. Order/Directions from any Court of Law /MPD-2021 prohibits any trade
activities to be carried out, Y'We shall abide by such law/act/Govt. order/Directions from any Court of Law /MPD-2021and 6 2 :
honour if.

24) That /We undertake that I/we have not applied for the trade/are not running any trade which is prohibited by any

Act/Law/Govt. orders/Directions from any Court of Law /MPD-2021.

https:l/mcdonl‘me.nic.inlgtlndmclweb/citizenlgt\lapplynew ' ' 212
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-2 WORTH DELHE MURIGIPAL CORPGRATION
(omcz OFTHE DEPUW COMMISSIONER) -
. -KAROL BAGH ZONE
Niaam bhawan Desh Bandhu Gupte Road,
Ansnd Papvat, Delhl -110005

V& wAY v o

Dated: bﬁ/*ﬂ 197

Whereas the Hon'ble National Gregn Tribunal vide order dated 28.42085 passed 1 O.A

No. 95/2014 In the matter of "VARD&{MM KAUSHIK Vs Uilon of Indla & Others” has directed that the

“~person fauisd actuaily burning and/ortgspdnslble for or dbating bumln&l any kind of garbage leaves,
waste plastic, mbber, setf-mouldi@cémpomd and such other matarlals In theiopen would be liable to - ,

- pay compansaﬁen In terms of the secﬂana-ls of the Natlonal Green Tribunal Act, 2010 for polluting the | "
environment and would be fiable to pay- sum ofas 5000/- to be pald instantaneously.

The Hon'ble Court of the Naﬁd‘na! Green Tribunal, New E'th passed an order dated 3/5/2015 in
the mattar n¢ “Ms, -,c,, r\(llﬁﬂf tv,lshra & Ors VersUs Uol & Ors" I Q.A, No. 06/201.2 that the damages
‘7:'payable for the & wronmental compansationl\fmnages, payab!e for vtotndng these dlrectvons as and
even stated In the judgmcmt of thls tribunal dated 13/01/2015 for throwing any municipal solld waste '
into the draln or inta thie river Yamunq wouldbe @ Rs. 5000/+ per incident.

And whereas &he Hon'ble Tribunal has further directed that ln the even such offender refuses to P

# “comply wltg‘ the dxrections of the authonzed offlcers, the authonzed ofﬁcers would be as ﬂberty to

abatlng or respons!ble for such burnlng material afore~tndlcated be not directed to pay compensation a,.

4 may be determined by the Tribunal i in accordance with |aw.

. i
i

Apd Whereas you have been found commkﬂng the fb!!b‘wing Violgtion of the above orders of
the Hon'b! -

h‘g“ ....... o o \‘Q \\x(ﬁm """""" r (w,.n w AM\“\ Qg\}
\ Y %\“ “k‘\ ,* M5~ K ,"Q(vc\ Ms.‘x. > ...............................
A' »“{ﬁwv St }émﬂ -------- Qx bewr ey \ﬁww\w i N Err o/t T W
By~ WER iy T i ﬁww e Stﬁk\\wﬁ\ GG EE T W&'\“H ey """PW"&,"“ ‘f(

W?MA "dﬂ*lm_, IMM‘»‘ [ U)H (/ﬂ’»%)! ); ('f wifE }%&)&M{ﬂ (/a\{,/ﬂ/l/}} bee o r'?&&w&;;?a«u,ﬁ)\{:
'”"‘é/ Consii N/:- hzefar / /é’!rffﬂ Y. S'/‘AS! Ward No. .. 8. Y-of Karol Bagh Zone of
. S, W :uxc, Y .; ......................... '

, North Delhi Mumcxpu! Corporanon in exercise of the powers vested in me as delegsted by the
‘ . Commissloner NDMC under section 491 of DMC Act and rules made their under hereby direct you to
deposlt the compensatnon amounting to-Rs. SOOO/ {cg sh) on account of above violation within 3 days at

C. S 8. Counter-Zonal Buxldmg, Karo! Bagh Z one, Ncl)?h DMCAnand Parvat, Néw Delhx~110005

L ','g Llssused under:my hand seal on this .25 3.0.0 /day of .M. }LZ )20;? 3 /
A «52% 3’5 ,
: S S . 1121 7¢

' . Sanitary Inspector/ASt
C I (Ward No.34. 4
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